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No; LGl.l32ll022l33.-The following Act of the Assam kgislative Assembly which

received the assent oftbe Honble Governor ofAssam on 9th February, 2023 is hereby published

for general information.

ASSAM ACT NO. }(tII OF 2023

@eceived the assent of the Governor on 9th February, 2023)

THE ASSAM LOKAYUKTA AIID UPA-LOKAYUKTA
(AMENDMENT) ACI2022

l:
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AN
ACT

to mead thc Assam Lokayukta And Upa-Lokayufo Aot' 1985.

Whoreas il is cxpedieot to uread the Assam Lokayttkta And A8s@ Art No

Upa-Lokanrkta Acr, 1985. beredet reftmd to as tbe prinoipal Act, rc( of l9t6

Preamblc in the manner helpaftcr aPPeadrg ;

It is hereby enacted in the Seventy-third Year ofthe Republic

of India as folloup r
shorttitlqadEnt 1. (1) Thls Act oay be called the Assam L,oksyulda And upa-

and comn@o€oent tokayrka(Aoeudneot) Ac/-Ztr2z'

C2) It sball have the like extcnt as the pincipal Acr

(3) It shall come into force at once'

Ameadment 2. In the principal Act' in section 13,-

ofscctionl3 (l) in sub-soction (1), for thc wonds "on conviction be

punished wi6 imprisoment for a taa vhich may ortend

to three years and shall also bc liable to fuef appeafug

aftq tbe words *Act shall' the wordc *bc 
Pu[ishcd witb

fine of u least npees rn tboumad which may occnd upto

rupees fifty thousand' shall te substitsed'

si) in nrb'section (t, for thc words 'sodoacc him to

imprisonment for a term which roay exteud to six mon$s

or to fine whic,h may extend to Iive thousand rupees or

both", epcariog after the words "Code of Crimiaal

hocedure, 1973 and" the words, thall prmish hirl with a

fine of atleast h tbousand rrpees whicb may txttnd trPto

thidy tbousand rupees" shall bc substituted.

(iii) in sutsseetiou (6), for the words *ssntcnce thc ofrcuder to

simplc imprisonment for a tcrm which may oxhd to one

montlL orto fine which may ortend to five hrtudrcd nrpces

or to both" appearing after the words 'undcr this section',

the words *with fiue which may extend to five thousand

nrpees" shdl be substitut€d'
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Amsndmentof 3.

section 16

In the principal AcL in section 16,

(l) ir sub.sestion (1), for the words, "simple imprisonment

for a te,un which may etd€nd to six months, or wiAr fine or

with both" appeariDC after the words "purisbed with", the

words "fine which may extend to rupees Hl thousand"

shall be substituted'

(ii) in sub+ction (2), the words'\cith sinple imprisonmem

for a t€rm which may o(Md to six months, or witt fme or

with both" appearing after the words, 'Ae prmished', the

words *with fise of atleast five thousmd rupeos which may

extend upto thirty thousand rupees" shall be substituted

GEETANJALI DAS SAIKIA,,

Secretary to the Govemment of Assam,

Legislative Department, Dispur, Guwahati-6.
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